
BEFORE 
THE CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 

IN THE MATTER OF: Approval under Regulation-86 of CERC (Conduct of Business) 
Regulations'l999 and CERC (Terms and Conditions of Tariff) Regulations'2009 for determination 
of Transmission Tariff for (i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line 
and Shifting of 400 kV DIC Akola - Aurangabad (MSETCL) line to Aurangabad alongwith 
associated bays at both ends, (ii) 4001220 kV 315 MVA ICT-I alongwith associated bays at 
Aurangabad SIS & (iii) 4001220 kV 315 MVA ICT-I1 alongwith associated bays at 
Aurangabad SIS under Transmission system associated with MUNDRA UMPP in Western 
Region for the period from DOC0 to 3 1.3.20 14. 

PETITIONER 
Power Grid Corporation of India Ltd. (Govt. of India undertaking) 
Registered office: B-9, Qutab Institutional Area, Katwaria Sarai, New Delhi 1 10 0 16 
Corporate office: "Saudamini", - - -  Plot no.2, Sector-29, - - -  Gurgaon - - -122 - -  001. (Haryana) - -  - 

~ o k e r - ~ r i d ~ & p o r a t i o n  of 1ndia ~ t d . ,  the petitioner in the matter, is filing petition under 
Regulation-86 for approval of transmission tariff for the ahnve said %sets 1-1nder Mnndre UMPP 
in Western Region for tariff block 2009-14 period. 

In terms of Regulation 3(2) of the Central Electricity Regulatory Commission (Procedure for 
making of application for determination of tariff, publication of the application and other 
related matters) Regulations, 2004, copy of complete tariff application is hereby served to 
the respondents (beneficiaries of Western & Northern Region), for information and 
necessary action in the matter. 
The tariff application is hereby served through the nodal officers of the respondents for CERC 
matters, on the addresses as mentioned below: 

ADDRESSES OF NODAL OFFICERS 

MEMO OF PARTIES 

POWER GRID CORPORATION OF INDIA LTD. ---PETITIONER 

VERSUS 
1. MADHYA PRADESH POWER MANAGEMENT COMPANY LTD. 

SHAKTI BHAWAN, RAMPUR 
JABALPUR - 482 008 
REPRESENTED BY ITS MD 

2. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD. 
5TH FLOOR,PRAKASHGAD, 
BANDRA(EAST), MUMBAI - 400 051 

REPRESENTED BY ITS CHIEF ENGINEER (POWER PURCHASE CELL) 



3. GUJARAT URJA VIKAS NIGAM LTD. 
SARDAR PATEL VIDYLTT BHAWAN, 
RACE COURSE ROAD 
VADODARA - 390 007 
REPRESENTED BY ITS CHAIRMAN 

4. ELECTRICITY DEPARTMENT 
GOVT. OF GOA 
VIDYUT BHAWAN, PANAJI, 
NER MANDVI HOTEL, GOA - 403 001 
REPRESENTED BY ITS CHIEF ENGINEER (ELECTRICAL) 

5. ELECTRICITY DEPARTMENT 
ADMINISTRATION OF DAMAN & DIU 
DAMAN - 396 210 
REPRESENTED BY ITS SECRETARY (FIN.) 

- - - - 

6. ELECTRICITY DEPARTNIENT 
ADMINISTRATION OF DADRA NAGAR HAVELI 
U.T., SILVASSA - 396 230 
REPRESENTED BY ITS SECRETARY (FIN.) 

7. CHHATTISGARH STATE ELECTRICITY BOARD 
P.O.SUNDER NAGAR, DANGANIA, RAIPUR 
CHHATISGAARH-4920 13 
REPRESENTED BY ITS CHAIRMAN 

8.  MADHYAPMDESH AUDYOGIK KENDRA 
VIKAS NIGAM (INDORE) LTD. 
3/54, PRESS COMPLEX, AGRA-BOMBAY ROAD, 
INDORE-452 008 

9. PUNJAB STATE ELECTRICITY BOARD 
220 KV SUB STATION, ABLOWAL, 
PATIALA - 147 001 

10. HARYANA POWER PURCHASE CENTRE, IIND FLOOR, 
SHAKTI BHAWAN, SECTOR-6, 
PANCHKULA - 134 109 

1 1. RAJASTHAN POWER PROCUREMENT CENTRE. 
VIDYUT BHAWAN, JANPATH, JAIPUR 



12. AJMER VIDYUT VITRAN NIGAM LTD 
400 KV GSS BUILDING 
AJMER ROAD, HEERAPURA, JAIPUR 

13. JODHPUR VIDYUT VITRAN NIGAM LTD 
400 KV GSS BUILDING, AJMER ROAD, HEERAPURA, JAIPUR 

14. JAIPUR VIDYUT VITRAN NIGAM LTD 
400 KV GSS BUILDING 
AJMER ROAD, HEERAPURA, JAIPUR 

15. COSTAL GUJARAT POWER LIMITED 
(A TATA POWER COMPANY) 
TATA POWER BACKBAY RECEIVING STATION, 
148, LT. GEN J BHONSLE MARG, 
NARIMAN POINT, MUMBAI - 400 021 
REPRESENTED BY ITS O&M HEAD, MUNDRA UMPP 

- - - - - - - - 

Kindly acknowledge the receipt. 

GURGAON 
DATED: 30.10.2013 

PETITIONER 
POWER GRID CORPORATION OF INDIA LTD. 

REPRESENTED BY < w , -  
S. S. Raju 

Dy. GENERAL MANAGER (COMMERCIAL) 



BEFORE 
THE CENTRAL ELECTRICITY REGULATORY COMMISSION 

- - - + -. NEW DELHI 

PETITION FOR 

APPROVAL OR TRANSMISSION TARIFF 

-Ll 

FOR 

Approval under regulation-86 for transmission tariff for (i) Aurangabad- 
Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 400 kV 
DIC- Akola - Aurangabad (MSETCL) line to Aurangabad a I o n ~ i t h  
associated bays at both ends, (ii) 4001220 kV 315 MVA ICT-I alongwith 
-----:-LA L --.- A.,,,,,,~..-A @ I @  9- /:::\ A f i n 1 3 3 f i  l r 1 7  214 M 1 7 A  T P T - I :  
2lJbULlillCAJ W i l y 3  d L  tXUlallgauau ulu u \ lrxj - r w w ~ u u w  # r r  J I J  ~ 7 %  r r a  ru* 

alongwith associated bays at Aurangabad SIS under Transmission system 
associated with MUNDRA UMPP in Western Region for the period from 
D O C 0  to 31.3.20314. 

PETITION NO. : ..................... 

TARIFFBLOCK : 2009 - 2014 

POWER GRID CORPORATION OF INDIA LTD. 

REGISTERED OFFICE 
B-9, QUTAB INSTITUTIONAL AREA, KATWAWIA SARAI, 

NEW DELHI - 110 016 

CORPORATE CENTRE 
"SAUDAMINI", PLOT NO-2, SECTOR-29, 

GURGAON-122 001 (HARYANA) 
EPABX : 0124-2571 700 TO 719, FAX :0124-2571989 



BEFORE 
THE CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 
PETITION NO.: ... ....... 

IN THE MATTER OF: Approval under regulation-86 for transmission tariff for 
(i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 400 kV 
DIC Akola - Aurangabad (MSETCL) line to Aurangabad alongwith associated bays at both 
ends, (ii) 4001220 kV 3 15 M V A  ICT-I alongwith assaciated bays at Aurangabad SIS & (iii) 
4001220 kV 315 MVA ICT-If alon-givith as%&ated bays at Aurangabad SIS under 
Transmission system associated with MUNDRA UMPP in Western Region for the period 
from DOC0 to 3 1.3.201 4. 

Power Grid Corporation of India Ltd. 
(Govt. of India undertaking) 
Registered office: B-9, Qutab Institutional Area, ' 

Katwaria Sarai, New Delhi 1 10 01 6 and 
Corporate office: "Saudamini" ,Plot no.2, 
Sector-29, Gurgaon - 122 00 1. ( Haryana)- 
Maharashtra State Electricity Distribution Co. Ltd. 
5fi Floor,Prakashgad, - 

Bandra(East), Mumbai - 400 05 1 
n 
nep1 ebe~icd Sy iiii Cii i~f  Eligificci <Pow er Pmchase CeE) 

And others 

--- PETITIONER 

Dy. GENERAL MANAGER (COMMERCIAL) 

INDEX 

GURGAON 
DATEDd0.10.2013 
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BEFORE 
THE CENTRAL ELECTFUCITY REGULATORY COMMISSION 

NEW DELHl 
PETITION NO.: ... ....... 

IN THE MATTER OF: Approval under regulation-86 for transmission tariff for 
(i) Aurangabad- Aurangabad (MSETCL) 400 kV. DIC (Quad) Lice and Shifting of 400 kV 
DIC Akola - Aurangabad (MSETCL) line to ~urangabad a l~ i~~~wi th~assoc ia ted  bays at both 
ends, (ii) 4001220 kV 315 MVA ICT-I alongwith associated bays at Aurangabad SIS & (iii) 
4001220 kV 3 15 MVA ICT-I1 alongwith associated bays at Aurangabad SIS under 
Transmission system associated with MClNDRA UMPP in Western Region for the period 
from DOC0 to 3 1.3.2014. 

Power Grid Corporation of India Ltd. 
(Govt. of India undertaking) 
Registered office: B-9, Qutab Institutional Area, 
Katwaria Sarai, New Delhi. 110 01 6. 
C~rporate Centre : 'SAUDAMTN11, Plot Nor2, 
Sector-29, Gurgaon-122 00 1 ( Haryana). 

.-- PETITIONER 

Maharashtra State Electricity Distribution Co. Ltd. ---RESPODENTS 
5th Floor,Prakashgad, 
Bandra(East), Mumbai - 400 05 1 
Represented By Its chief ~ n ~ i n e e r '  (Power Purchase Cell) 

And others 
To 
The Secretary 
Central ~ l e c t r i c i t ~  Regulatory Commission 
New Delhi 

Sir, 
The application filed under Regulation 86 of CERC (Conduct of Business) 

Regulation, 1999 and CERC (Terms and Conditions of Tariff) Regulations'2009 for 
determination of Transmission tariff from 01.04.2009 to 31.03.2014 may please be registered. 

FILED BY 
POWER GRID CORPORATION OF INDIA LTD. 

REPRESENTED BY 

S. S. RAJU 
Dy. GENERAL MANAGER (COMMERCIAL) 

GURGAON 
DATED- .10.2013 



BEFORE 
THE CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 

PETITION NO.: ,..: ..... - - 

IN THE MATTER OF: Approval under regulation-86 for transmission tariff for 
(i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 400 kV 
D/C Akola - Aurangabad (MSETCL) line to Aurangabad alongwith associated bays at both 
ends, (ii) 4001220 kV 315 MVA ICT-I alongwith associated bays at Aurangabad SIS & (iii) 
4001220 kV 315 MVA ICT-I1 alongwith associated bays at Aurangabad S/S under 
Transmission system associated with MUNDRk UMPP in Western Region for the period 
from DOC0 to 3 1.3.2014. 

Power Grid-Corporation of-Jndia Ltd. - ---PETITLONEW 
(Govt. of India undertaking) 
n r .  n n n .  : : I  A"-,. 
nCK13LI; lCU UIIILG. 0-7, VuLau I I I ~ L I L U L I V I I ~ I  A I ~ U ,  
Katwaria Sarai, New Delhi. 1 10 01 6. 
Corporate Centre : 'SAUDAMINI', Plot No-2, 
Sector-29, Gurgaon-122 00 1 (Haryana). 

Maharashtra State Electricity Distribution Co. Ltd. ---RESPODENTS 
5Ih Floor,Prakashgad, 
Bandra(East), Mumbai - 400 05 1 
Represented By Its Chief Engineer (Power Purchase Cell) 

And others 

MEMO OF PARTIES 

POWER GRID CORPORATION OF INDIA LTD. ---PETITIONER 

VERSUS 
1. MADHYA PRADESH POWER TRADING COMPANY LTD. 

SHAKTI BHAWAN, RAIVIPUR 
JABALPUR - 482 008 
REPRESENTED BY ITS MD 

2. MAHARASHTRA STATE ELECTRICITY DISTRIBU'TION CO. LTD. 
5TH FLOOR,PRAKASHGAD, 
BANDRA(EAST), MLTMBAI - 400 05 1 

-REPRESENTED BY ITS CHIEF ENGINEER (POWER PURCHASE CELL) 



3. GUJARAT URJA VIKAS NIGAM LTD. 
SARDAR PATEL VIDYUT BHAWAN, 
RACE COURSE ROAD 
VADODARA - 390 007 
REPRESENTED BY ITS CHAIRMAN 

4. ELECTRICITY DEPARTMENT 
GOVT. OF GOA 
VIDYUT BHAWAN, PANAJI, 
NER MANDVI HOTEL, GOA - 403 001 
REPRESENTED BY ITS CHIEF ENGINEER (ELECTRICAL) 

5. ELECTRICITY DEPARTMENT 
ADMINISTRATION OF DAMAN & DIU 
DAMAN - 396 2 10 
REPRESENTED BY ITS SECRETARY (FIN.) 

6. ELECTRICITY DEPARTMENT 
- - 

ADMINISTRATION OFDADRA NAGAR HAVELI 
U.T., SILVASSA - 396 230 
REPRESENTED BY ITS SECRETARY (FIN.) 

7. CHHATTISGARH STATE ELECTRICITY BOARD 
P.O.SUNDER NAGAR, DANGANIA, RAIPUR 
CHHATISGAARH-4920 13 
REPRESENTED BY ITS CHAIRMAN 

8. MADHYAPRADESH AUDYOGIK KENDRA 
VIKAS NIGAM (INDORE) LTD. 
3/54, PRESS COMPLEX, AGM-BOMBAY ROAD, 
INDORE-452 008 

9. COSTAL GUJARAT POWER LIMITED 
(A TATA POWER COMPANY) 
TATA POWER BACKBAY RECEIVING STATION, 
148, LT. GEN J BHONSLE MARG, 
NARlMAN POINT, MUNIBAI - 400 02 1 
REPRESENTED BY ITS O&M HEAD, MUNDRA UMPP 

10 . RAJASTHAN RAJYA VIDYUT PRASARAN NIGAM LIMITED 
VIDYUT BHAWAN, VIDYUT MARG, JAIPLTR - 302 005 
REPRESENTED BY ITS CHAIRMAN & OTHERS 

11. PLJNJAB STATE POWER CORPORATIOI\T LTD. 
THE DEPUTY CHIEF ENGINEER (ISB) 
220kV SUB-STATION, AKOLWAL NEAR PATIALA 
PUNJAB- 147 001 



12. HARYANA POWER PURCHASE CENTRE 
SHAKTI BHAWAN, SECTOR-6 
PANCHKULA (HARYANA) 134 109 
REPRESENTED BY ITS S.E. / C & R-1 

--- 
RESPONDENTS 

FILED BY 
POWER GRID CORPORATION OF INDIA LTD. 

REPRESENTED BY 

Dy. GENERAL MANAGER (COMMERCIAL) 
- - - - - - - - - - - - -- - - - 

GURGAON 
DATEDq.10.2013 



r. - f l ~ i k  ,, I].$ . r u r  HARRANP$ BEFORE 30AA 425207 
THE CENTRAL ELECTRICITY REGULATORY COMMISSION 

k NEW DELHI 
PETITION NO.: ....... ... 

F IN THE MATTER OF: Approval under regulation-86 for transmission tariff fur 
(i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 400 kV 

IDIC Akola - Aurangabad (MSETCL) line to Aurangabad alongwith associated bays at both 
ends, (ii) 4001220 kV 315 MVA ICT-I alongwith associated bays at Aurangabad S:S & (iii) 

k4001220 kV 315 MVA ICT-I1 alongwith associated bays at Aurangabad SIS under 
'Transmission system associated with MUNDRA UMPP in Western Region for the period 

bfrom DOC0 to 31.3 2014. 

B Power Grid Corporation of Jndia Ltd. --- PETITIONER 
(Govt. of India undertaking) 
Registered office: B-9, Qutab insiituiionai Area, 1 
Katwaria Sarai, New Delhi. 1 10 01 6. 
Corporate Centre : 'SAUDAMINI', Plot No-2, - B - 

. Sector-29, Gurgaon- 122 001 ( Haryana). 
Vaharashtra State Electricity Distribution Co. Ltd. ---RESPODENTS 

&5" Floor,Prakashgad, 
g~andra (~as t ) ,  Murnbai - 400 05 1 

Represented By Its Chief Engineer (Power Purchase Cell) 
g ~ n d  others 

Affidavit verifying the Petition 
i.; 
C 
I, S S Raju, SIO Sh S B Raju, working as Uy. ~ e n e r a l  Manager 

EPowergrid Corporation of India Ltd., having its registered Office at B- 
P~atwaii .a Sarai, New Delhi- 1 10 01 6, do hereby solemnly affirm and sta 



7. I am the Dy. General Manager (Commercial) of Power Grid Corporation of India 
Ltd., the representative of the Petitioner in the above matter, and am duly authorised 
to make this affidavit. 

2. I submit that the enclosed petition is being filed for determination of tariff for 
(i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 
400 kV DIC Akola - Aurangabad (MSETCL) line to Aurangabad alongwith 
associated bays at both ends, (ii) 4001220 kV 3 15 MVA ICT-I alongwith associated 
bays at Aurangabad SIS & (iii) 4001220 kV 315 MVA ICT-I1 alongwith associated 
bays at Aurangabad SIS under Transmission system associated with MUNDRA 
UMPP in Western Region for the period from DOCO to 3 1.3.2014. 

3. I submit that no other petition except this petition has been filed directly or indirectly 
.a  for (i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 

400 kV DIC Akola - Aurangabad (MSETCL) line to Aurangabad alongwith 
associated bays at both ends, (ii) 4001'220 kV 3 15 MVA ICT-I alongwith associated 
bays at Aurangabad SIS & (iii) 4001220 kV 315 MVA ICT-I1 alongwith associated 
bays at Aurangabad SIS under Transmission system associated with MUNDRA 
UMPP in Western Region for the period from DOCO to 3 1.3.2014. 

- -  - - - -  ------ --- - - -  - ~ - - - - -  -- - -  - - - - -  - - 

4. The statements made in the petition herein are based on petitioner company's official 
records maintained in the ordinary course of business and 1 believe them to be true 
and correct. 

5 .  The documents attached with the petition are legible copies and duly attested by 

(DEPONENT) 
VERIFICATION 6 
Solemnly affirmed at- Gurgaon on this ... 19 .... day of Oct.'13 that the contents of the above 
affidavit are true to my knowledge and belief and no part of it is false and nothing material 
has been concealed there from 



BEFORE 
THE CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 

PETITION NO.: .......... 

IN THE MATTER OF: Approval under regulation-86 for transmission tariff for 
(i) Aurangabad- Aurangabad (MSETCL) 400 kV DIC (Quad) Line and Shifting of 400 kV 
DIC Akola - Aurangabad (MSETCL) line to Aurangabad alongwith associated bays at both 
ends, (ii) 4001220 kV 3 15 MVA ICT-I alongwith associated bays at Aurangabad SIS & (iii) 
4001220 . kV 3 15 MVA ICT-I1 alongwith associated bays at Aurangabad SIS under 
Transmission system associated with M'LTNDRA UMPP in Western Region for the period 
fi-om  DOC^ to 3 1.3.201 4. 

Power Grid Corporation of India Ltd. ---PETITIONER 
(Govt. of India undertaking) 
Registered office: B-9, Qutab Institutional Area, 
Kabvaria Sarai,New-Delhi-LlO 01 6 and - - - - - - - - 

Corporate ofice: "Saudamini" ,Plot no.2, 
o - - L -  qn 0.. 1-q nn* / TT- -  ---\ DCLLUI-LY, U U I ~ ~ U I I  - I L L  VVI .  ( nalyalla) 

Maharashtra State Electricity Distribution Co. Ltd. ---RESPODENTS 
5th Floor,Prakashgad, 
Bandra(East), Mumbai - 400 05 1 
Represented By Its Chief Engineer (Power Purchase Cell) 

And others 

To 
The Hon'ble Chairman and 
his Companion Members of The Hon'ble CERC 
Re-Humble application filed by the Petitioner 

MOST RESPECTFULLY SHOWETH 

1) The Petitioner herein, Power Grid Corporation of India Ltd. is a Government Company 
within the meaning of Companies Act, 1956. The Petitioner is also discharging the 
statutory functions under various applicable provisions, incjuding in particular section 28 
and 38 of the Electricity .Act, 2003. In exercise of powers under sub-section (I) of section 
38(1) the Electricity Act 2003, the Government of India has declared the Petitioner herein 
as the Central Transmission Utility. 

2) That, Hon'ble Commission have notified CERC (Terms and Conditions of Tariff) 
Regulations, 2009, in accordance with which tariff based on capital cost of the 
transmission projects shall be determined. These Regulations have come in to force on 
1.4.2009 and shall remain in force for a period of 5 years, unless reviewed earlier or 
extended by the Hon'ble Commission. - 



3) Approval of the Scheme 

That the petitioner has been entrusted with the implementation of Associated 
Transmission System (ATS) for Mundra (4000MW) UMPP. Investment approval for this 
transmission scheme was accorded by POWERGRID Board vide their letter dated 
15.10.2008 at an estimated cost of Rs. 4824.12 Crs including IDC of Rs. 446.86 crs. 
(based on 1'' Quarter, 2008 price level), a copy whereof investment approval is attached 
hereto as End-1,  page..$o..to.%~. RCE is under approval. 

As per signed BPTA, Transmission charges for Part A above shall be shared only by 
beneficiaries of Mundra UMPP namely Gujarat, Maharashtra, Punjab, Rajasthan and 
Haryana whereas for part B Transmission charges shall be shared by all the constituents 
of WR and those beneficiaries in NR having share in Mundra UMPP, a copy whereof is 
attached hereto Enc1.- 2,.&Page.8.G..to.%?..). 

The scope of work covered under the scheme is as foilows: 

Pi?d {A): Transmission System of 87undi-a q4800 MW) UMPP 

t) Muncira - L~rndf 4OOkV D/C (Triple snowbird) : 303 krn 
ii) Mundra - Bachchau- Wanchodpura 400kV D/C(Tripls s~owbird) : 388 km 
iii) f\diur,dra - Jetpur 400kV DfC (Triple snowbird) : 328 km 

Part (8): Regional System Strengthening in WW for tk7rarndra 11SlBPP 

i) Gandkar - Navsari 4OBkV DIC : '134 krn 
ii) Navsari -Murnbai (New !omtion) 400 kV D/C : 2C4 km 
iii) Li LO of both circuits of Kawas-Navsari 220 kV DlC aTJsa r.r - - - - - -- -- -- - - - - : 50-km 
iv) bVardhz-Auranga bad 400kV DIC (Quad) along with 

40% Fixed Series Compensation with provision to 
upgrade the line to 1200kV SIC at a later date : 400 krn 

v) Aurangabad -Aurangabad(MSEVCL) 400 kV DIC (quad) Dine : 30 km 

i) Establishment of new 4100/220kV, Zx315MVA substations at Bachehau 
ii) ~stablishrnent of new 400/220kV, 2x345MVA GIs substations at Navsari 
iii) Establishment of new 400kV GIs switching station at Mumbai (New location) 
i Establishment of 765/400kV, 3x1 500 MVA substation at Wardha 
v) 765kV line bays for operation of Seoni- Wardha 2xSIC lines at 765kV level. 
vi) Establishment of 400/220 kV, 2x315 MVA, substation at Aurangabad. 

Schematic diagram of the same is attached hereto as Encl. - 3, (page .24.). 



4) Implementation Schedule 
As per the approval, the transmission scheme was scheduled to be commissioned in 
48 months from the date of investment approval. The date of Investment Approval is 
15.10.2008. Hence, the commissioning schedule comes to 14.10.201 2 and DOCO as 
01 . I  1.2012 against which the subject asset is anticipated to be commissioned and put 
under commercial overation as detailed below: 

The reasons for delay in commissioning of theqssets are given below: 
As per the 31st Meeting of Standing Committee on Power System Planning in Western 
Region held on 27th December 2010. Due to non -availability of space at Aurangabad 
(MSETCL), termination of Akola- Aurangabad (MSETCL) 400kV DIC line at Aurangabad 
(PG) instead of at Aurangabad (MSETCL) was agreed. The bays available at Aurangabad 
(MSETCL) due to this change in termination were to be used for Aurangabad (PG) - 

- - -Aurangabab(MSET€L) 4Q0kwDlC (quad)-line.- - ---- -- -- - - - -- - - - - 

In order to reduce ROW, multi-circuit tower was agreed to cany both Akola-Aurangabad 
/np\ , i n n l r x r  ~ I P  I---.:- n K ---- I:-- - - A  A I--A /no\ A I--A /k KOT-I-PT \ A A A I - x r  
\I UJ ' ~ V V R  v U I L  I W I ~ I  I V I U U ~ G  1 1 1 1 ~  allu fiulallgauau [rul - fiulallgauau [ l v l a ~ ~  LLJ -tuum v 

Quad DIC line. 

- -*  - 

In spite of all the best efforts being made to complete the 400 kV M/C Aurangabad (MSETCL) - 
Aurangabad (PG) transmission line within scheduled time, the TL is getting delayed due to 
FOLLOWING numerous factors: 

i) The major factor is intensive right of way problems, More than 14 locations are under 
severe ROW problems which though have been taken up with the District Magistrate but 

S.No Name of Assets 

1 Aurangabad - Aurangabad (MSETCL) 400 kV DIC Quad Line and Shifting of 
Akola - Aurangabad (MSETCL) line to Aurangabad (PG) with bays - Asset I - 

are in the hearing stage. 

2 
3 

ii) There is one court case (civil suit) for location no. 1810 by MIS Salasar Housing. 
iii) There is one writ petition at Aurangabad bench of Mumbai High Court for location no. 

- -  - 

2714 Gainst the order of CollectoT, Aukgabad.- 
iv) Severe drought from January to May 2013 at Aurangabad caused considerable delay for 

4001220 kV 3 15 MVA ICT-I at Aurangabad with Bays- Asset 11 
4001220 kV 3 15 MVA ICT-11 at Auramabad with Bavs- Asset 111 

construction-of work. There was almost ban from District Authorities for usage of water 

01.01.2014 
01.01.2014 1 

- 

for construction works for deficiency of drinking water for public. 
v) There is severe ROW problems from the farmers due to good crop after a gap of 2-3 

It is submitted that the reasons for delay in commissioning of the assets were beyond the 
control of the Petitipner, therefore, Hon'ble Commission may kindly condone the delay and 
approve full cost and tariff as claimed in the instant Petition. 
Details of Petitions under Mundra UMPP transmission System already filed is 
mentioned as below: 

Pet. No. 

1. 

S.N Anticipated 
DOC0 as 
filed in 

Asset 

.400kv DIC Mundra-Bachchau (Triple 
Snowbird) Transmission line along with 
associated Bays at Bachchau Substation 

Actual 
DOC0 

petition 
0 1.06.20 1 1 01.10.201 1 105120 1 1 

Hearing 



(Extension) 
New 4001220kV Bachchau Substation 
(Gujarat) and 1 *63 MVAR Bus Reactor at 
Bachchau Substation (New) along with 
associated bays (Ant. DOCO: 01.06.201 1) 
400/220kV ICT-I at Bachchau Substation 
along with associated 400kV and 220kV lines 
bays (Ant. DOCO: 01.06.201 1) 
Combined asset of 400/220kV ICT-I at 
Bachchau Substation along with associated 
400kV and 220kV bays (Ant. DOCO : 
01.06.201 1) & 400/220kV ICT-2 at 
Bachchau Substation along with associated 
400kV and 220kV bays (Anticipated DOCO : 
01.07.201 1) (Notionai DOCO:OI .07.2011) 
Combined assets of 400 kV D/C Bachao - 
Ranchodpura TL with associated bays at 
Bachau and Ranchodpura S/S (Ant. DOCO: 
0 1.0 1.20 12), 400 kV D/C Mundra - Limbdi 
TL (Triple Snowbird) with associated bays at 
Limbdi S/S (Ant. DOCO: 01.01.2012) and 
400kv D/C Mundra-Bachchau (Triple 
Sno~wbird)__Transmissionline along-with- 
associated Bays at Bachchau Substation 
(Extension) (Ant. DOCO: &06.2011) .. 

Combined asset of 400kV D/C Mundra- 
Bachchau (Triple Snowbird) Transmission 
line along with associated Bays at Bachchau 
Substation (Extension) (Ant. DOCO: 
01.06.2011), 400 kV D/C Bachao - 
Ranchodpura TL with associated bays at 
Bachau and Ranchodpura S/S (Ant. DOCO 
01.01.2012), 400 kV D/C Mundra - Limbdi 
TL (Triple Snowbird) with associated bays at 
Limbdi S/S (Ant. DOCO 01 .01.2012) & 400 
kV D/C Mundra-Jetpur line with associated 
bays at Jetpur S/S (GETCO) (Ant. DOCO: 

@1-0320~1-2~ - - - ~ ~ ~  ~-~ - -  --------- ~ ---- - ~ -  - ~ ~ -  . . 
Combined asset of New 4001220kV 
Bachchau Substation (Gujarat) and 1 *63 
MVAR Bus Reactor at Bachchau Substation 
(New) along with associated bays (Ant. 
DOCO: 01.06.2011), 400 kV Gandhar 
(NTPC) - Navsari line along with associated 
bays at Gandhar (NTPC) and Navsari (GIs) 
S/S, Navsari GIs S/S (New) (Ant. DOCO: 
01.03.201 2) - Asset 111 
Combined asset of 4001220kV ICT-I at 
Bachchau Substation along with associated 
400kV and 220kV bays (Ant. DOCO : 
01.06.201 1 ), 400/220kV ICT-2 at Bachchau 
Substation along with associated 400kV and 
220kV bays (Ant. DOCO : 01.07.2011), 
LILO of 220 kV D/C Kawas-Navsari line at 
Navsari GIs S/S & 4001220 kV ICT I and 
ICT I1 alongwith associated bays at Navsari 
GIs S/S (An!.DOCO: 01.03.201 2) 
Establishment of 7651400 kV Wardha 

Mundra- 
Limbdi part 
TL yet to be 
commissioned 

01.01.2013 
(Notional) 

(Notional) 

01.1 1.2012 
(Notional) 

--- 
81.03.12 - 

Held. Order 
dtd. 

02.05.13 

on 2141 1 3 
order 

pending. 



SS with 1500 MVA ICTl, 240 MVAR 
Bus Reactor and Switchable 240 
MVAR Line Reactor at Seoni, Bays for 
Seoni-Wardha Ckt-2 at Wardha SS & 
Seoni SS 
7651400 kV 1500 MVA ICT 3 at 
Wardha SS with bays 
Bay Extension at 765 k_V Seoni SS & 
Wardfia SS-f6r 765 Seoni-Wardha Ckt- 
1 alongwith switchable Line Reactor at 
Seoni 
7651400 kV 1500 MVA ICT 2 at 
Wardha SS with bays 
400kV DIC Navsari- New Mumbai 
(Boisar) {cut' off point of WRTS-I1 
Portion only) {Part of 400kV Navsari- 
Boisar TL) along with respective bays 
at Navsari GIs SS associated with 
Regional System of MUNDRA UMPP 

- ( Infemecf  T o r -  --WitF- pVap3TJZvi 
Mumbai line along with associated bays 
at Vapi SS under interim contingency 
arrangement 

01.06.12 
Pending 

Hearing 
pending 

-- - -p - 

5) Completion Cost 

It is submitted that the estimated completion cost of the elements under the instant 
Petition is Rs 38919.88 lakh against the apportioned approved cost of Rs 21060.48 
lakh, and there is cost over run. The detailed reasons for item wise cost variation between 
approved cost (FR) and actual cost as on DOCO are explained in detail in Form-5B. 

That the application for determination of tariff is filed in line with provision 5 (1) & 
(2) of tariff Regulation 2009 applicable for 2009-14 period. Further, that the present 
petition covers approval of tariff based on actuaVestimated expenditure incurred up to 
DOCO and additional capitalization projected to be incurred from DOCO to 
31.03.2015 in respect of the subject assets as per detail given below. That the capital 
cost incurred upto DOCO andpproje~edtobeCincurred~during201~-14 & 2014-Fis  
duly certified by auditors in auditor certificate; copy whereof in respect of the assets 
covered in this petition is enclosed herewith as Encl-4 (page 31.. to3.6). 

I 

\ ~ o t a l  Est. exp. From Name of 
Ik im Ld9 

Apportioned 
Estimated 
Exp. 

34982.18 

2395.27 

1542.43 

38919 88 

01.04.2014 to 
31.03.2014 

. 11125.69 

370.73 

280.78 

11777 2 

asset 

Asset I 

Asset I1 

Asset I11 
Total 

Est. Exp. 

_ 
e 

Est. exp. From 
appwd. cost 

15217.39 

3521.82 

2321.27 

2 1060.48 

upto DOC0 

20535.69 

1478.38 

979.7 

22993.77 

01.01.2014 to 
31.03.2014 

3320.8 

546.16 

281.95 

4148.91 



I t  is submitted that initially one 400kV D/C Quad Aurangabd to Aurangabad (MSETCL) was 
proposed. However, as per 3IS' standing committee, it was decided that 400 kv Akola- 
Aurangabd (MSETCL) shall be shifted to Aurangabad and 2 bays of Akola- Aurangabad shall be 
utilized for 400kV DIC Quad Aurangabad to Auranagbad (MSETCL) TL. Due to severe ROW 
problem, shifting of 400 Akola- Aurangabad (MSETCL) and 400 kV Aurangabad - Aurangabad 
( MSETCL) has been constructed on Multi ckt tower with top twin DIC and bottom Quad DIC 
configuration. Conductor quantity has increased due to inclusion of twin ckt of Akola - 
Aurangabad TL for-the required shifting Further, quantity has increased due to incorporation of 
Akola # 1 & 2 bayi in 4 d d ~ 3  ~ u r a i i a b a d  SIS , which was not envisaged in the FR. This 
modification is being implemented as per the 3 lS' SCM, wherein, scheme for the interconnection 
between Aurangabad & Aurangabad (MSETCL) was modified due to non-availability of space in 
Aurangabad (MSETCL). 
Variation is due to shifting of the existing 2 nos. of SOMVAR shunt Reactor from Aurangabad -11 

(MSETCL) to Aurangabad (POWERGRID ) for 400 KV Aurangabad - Akola DIC line as per the 
decision taken in 31S' SCM. 
A copy of 31" SCM in respect of the asset covered in this petition is enclosed herewith 
as Encl-5 (page 32 to $.I). 

-- pp - - - -- -- - - --- - - 

hiFfufufikr3u6mitteddtG~he cost incurred in execution was not specifically included in original 
FR. Hence the cost is increased compared to FR. Further, it is submitted that the comparison of 
actual cost with approved cost of the project is to be seen for the project as a whole and not 
separately for each element. The approved cost of the entire project is Rs 482412 lakhs 
against which the estimated completion cost of the assets covered under the instant 
petition comes to Rs. 38919.88 lakhs. 

That the petitioner as per clause 6 (1) of tariff Regulations72009 may in its discretion 
make an application before the Hon7ble commission one more time prior to 2013-14 for 
revision of tariff. 
The details of underlying assumptions for additional capitalization are summarized as 
follows: 

The admissibility of additional capital expenditure (Add. Cap.) incurred after DOC0 is to 
be dealt in accordance with the provisions of Regulation 9 (I), the extract of clause 9 of 
the regulations, 2009 is reproduced as under: 

"Addiricna! Capitzlisatkm": ( 1 )  The czpita! expenditare incurred or projected to be 
incurred, on the following counts within the original scope of work, after the date of 
commercial operation and upto the cut-off date may be admitted by the Commission, 
subject to prudence check: 

(i) Undischarged liabilities; 
(ii) Works deferred for execution 
(iii) Procurement of initial capital spares within the original scope of work, subject 

to the provisions of regulation 8; 
(iv) Liabilities to meet award of arbitration or for compliance of the order or 

decree of a court; and 
(v) Change in Law: Provided that the details of works included in the original 

scope of work along with estimates of expenditure, undischarged liabilities 

*b ' 



and the works deferred for execution shall be submitted along with the 
application for determination of tariff. 

The additional Capitalisation incurred in the contextual assets is on account of 
Balancemetention Payments and hence the same may be allowed by Hon'ble Commission. 
The details of underlying reasons for additional capitalization for are as below: 

Asset I (Rs in lakhs) 

Year 

Asset I1 (Rs in lakhs) 

201 3-14 

20 1 4 - 1 5  

WorklEquipment proposed to- 
be added after COD up to cut 
off date 1 beyond cut off date 

1 Building & other civil works I 

Building & other civil works 
Transmission Line 
Sub station 
PLCC 
Sub-total 
Building & other civil works 
Transmission Line 

S u b s t a t i o n  - - - - - - 
PLCC 
hh-tntg! 

Year 

47.1 6 1 Balance & retention payment 1 

Amou~$ - 
capitaliied and 
proposed to be 
ca italized 

2013- 14 1 Sub station 

Justification as per purpose 

354.5 1 
21 87.39 
7 12.45 

66.44 
3320.79 
107 1.97 
9000.00 

- - - --1-038.85--Ba4ance 
14.87 

!??25.53 

WorklEquipment proposed to 
be added after COD up to cut 
off date I beyond cut off date 

491.76 1 Balance & retention payment I 

Balance & retention payment 
Balance & retention payment 
Balance & retention payment 
Balance & retention payment 

Balance & retention payment 
Balance & retention payment 

&-retention paymenk 
Balance & retention payment 

Amount 
capitalized and 
proposed to be 
ca italized 

Justification as per purpose 

-- ~- 

Asset 111 

2014-15 

(Rsinlakhs) . 

PLCC 
Sub-total 

Amount 
WorklEquipment proposed to 

capitalized and 
be added after COD up to cut 

proposed to be 
Justification as per purpose 

off date 1 beyond cut off date 
ca italized 

Building & other civil works 
Sub station 
PLCC 
Sub-total 

I Building & other civil works I 108.21 1 Balance & retention payment I 

7.23 
546.15 

/ Sub station 

Balance& retention~ay~ment-~ 
- ~ 

50.00 
3 19.72 

1, 1 .O1 
370.73 

16651 1 Balance & retention payment 

Balance & retention payment 
Balance & retention payment 
Balance & retention payment 

1 PLCC 7.23 1 Balance & retention payment 
1 Sub-total 281.95 1 



I Building & other civil works 2 1.97 1 Balance & retention payment 1 

6.0 TRANSMISSION TARIFF 

2014-15 

6.1 The tariff for block 2009-2014 has been worked out as per CERC (Terms and 
Conditions of Tariff) Regulations, 2009, issued vide notification dard.-19.0i .2009. In 
the present petition the transmission tariff has been calculated taking anticiapted 
expenditure upto DOCO and projected additional capitalization fiom DOCO to 
31.03.2015. Calculations for working out the tariff along with supporting 
documentation are attached hereto as End.-6, ( page 42- to\Ol..). The annual 
transmission tariff for the tariff period 2009-14 is summarized as below: 

(Rs in Lakhs) 
/ S. ( Name of the asset 1 2009-10 ) 2010-11 1 2011-12 1 2012-13 ( 2013-14" 1 

Sub station 
PLCC 
Su b-total 

That Aurangabad - Aurangabad (MSETCL) 400 kV DIC Quad Line and Shifting of Akola - 
Aurangabad (MSETCL) line to Aurangabad (PG) with bays line consists of two parts 
namely D/C portion of (1.438 KM with twin conductors and 2.916 KM with quad 
conductors) and Multi Circuit portion of (49.716 KM with twin conductors and 
49.716 KM with quad conductors on the same tower)The multi circuit portion 
consists of two D/C lines. Since in CERC Regulation 2009, no norms of O&M 
expenditure are indicated for Multi Circuit Lines (lines more than two circuits), two 
no. of D/C lines ( one D/C with twin and one D/C with quad conductors ) of 49.716 

257.80 
1.0 1 

280.78 

2. 
------ 

3. 

KM each have been considered for Multi Circuit Portion of this asset for calculation 
--- - ~ ~ ~~~~,~ ---- - - - ~ ~ ~  -~ - - ~ ~  ---- ~- 

~ ~ ---- ~ 

of O&M charges. 

Balance & retention payment 
Balance & retention payment 

6.3 That, it is submitted in the Tariff indicated at 6.1 above, the ROE has been calculated 
@ 17.481 % based on the rate notified by the Hon'ble Commission as per illustration 
under regulation 15 (4) (i) of the CERC (Terms and Conditions of Tariff) Regulations, 
2009. It is further submitted that the above rate of 17.481 % is based on the MAT rate 
of 1 1.33 % being applicable for the year 2008-09. 

" Tariff for 20iJ-14 is pro-rata for 03 months (0 1 .O 1.2014 to 3 1.03.20 14) 

Asset I1 
~ 

Asset 111 

That hrther in line with the amendment dated 2 1.06.20 1 1 to Regulation 15 of the 
Principal Tariff Regulation dated 19.01.2009, the petitioner shall be allowed to 
recover the shortfall or refund the excess Annual Fixed Charges, on account of rate of 
Return on Equity due to change in applicable Minimum Alternate/Corporate Income 
Tax rate as per the Income Tax Act, 1961 ( as amended from time to time) of the 
respective financial year directly without making any application before the 
Commission. Further, Annual Fixed charges with respect to Tax rates applicable shall 
be trued up in accordance with Regulation 6 of the Principal Regulations 

- - ~  

- 
- 
- 

-~ p- - -- -- -- - 

105.30 
- - - 

86.38 



6.4 The transmission charges at para 6.1 above is inclusive of O&M expenses for the 
project derived based on the norms for O&M expenditure as specified under regulation 
19(g) of the tariff regulations for block 2009-14. It is the understanding of the 
petitioner that these norms for O&M expenditure been arrived by the Hon'ble 
Commission after considering (i) normalized actual O&M expenses of the petitioner 
on its various projects in various regions during the year 2003-04, 2004-05, 2005-06, 
2006-07, 2007-08, (ii) the base norms so arrived is escalated at 5.72% per annum to 
arrive at norms for years of tariff period 2009-14, (iii) and also wage hike of 50% on 
account of pay revision of the employees of Public Sector Undertakings ... I t  is - 
submitted that the wage revision of the employees of the petitioner company has 
already been done. The petitioner shall approach the Commission for additional 
manpower cost on account of wage revision (if, any) during the tariff block 2009-14 
for claiming in the tariff. 

Petitioner submits that the License fee has been a new component of cost to the 
Transmission license under O&M stage of the project and has become incidental to the 
petitioner 1 CTU only from 2008-09. 

It is therefore submitted that License fee shall be recovered separately from the 
respondents a s  -per-- €ERG-(Tms-and C-o~di t iens-a-  -Tariff) (Tk'jrd 
Amendment),Regulations,20 12 issued vide date 3 1.12.20 12, para I 3 "Addition of New 
Regu!ztis:: ts the P:incipc! Reg;!s:ions 42A. ( 1 )  (b)." 

6.5 The Transmission Charges and other related Charges indicated at para 6 above, is 
exclusive of incentive, late payment surcharge, FERV, any statutory taxes, levies, 
duties, cess, filing fees, license fee or any other kind of imposition (s) and/ or other 
surcharges etc. whatsoever imposed / charged by any Government (CentralIState) and / 
or any other local bodies/authorities/regulatory authorities in relation to transmission 
of electricity, environmental protection, and/or in respect of any of its installation 
associated with the Transmission System and the same shall be borne and additionally 
paid by the respondentts) to the petitioner and the same shall be charged, billed 
separately by the petitioner on the respondents. 

6.6 Service tax on transmission has been put in the negative list w.e.f. 01.04.2012 and 
accordingly the Transmission Charges indicated at para 6.1 above, is exclusive of 
Service Tax and the same shall be borne and additionally paid by the respondentts) to 
the petitioner and the same shall be charged, billed separately by the petitioner if at any 
time the transmission charges is withdrawn fiom the negative iist. 

6.7 That Interest on Loan has been calculated on the basis of rate prevailing as on DOCO. 
  he change in Interest rate due to floating rate of interest applicable, if any, for the 
project needs to be claimed 1 adjusted over the tariff block of 05 years directly from 1 
with the beneficiaries as was being followed during the tariff block 2004-09. 

6.8 The TransmissionCharges and other related Charges indicated at para 8.2 above, is 
exclusive of incentive, late payment surcharge, FERV, any statutory taxes, levies, 
duties, cess, filing fees, license fee or any other kind of imposition (s) and/ or other 
surcharges etc. whatsoever imposed / charged by any Government (CentralIState) and 
/ or any other local bodies/authorities/regulatory authorities in relation to transmission 
of electricity, environmental protection, and/or in respect of any of its installation 
associated with the Transmission System and the same shall be borne and 



additionally paid by the respondent(s) to the petitioner and the same shall be 
charged, billed separately by the petitioner on the respondents. 

7.0 Sharing of Transmission Char~es 

Tariff for Transniission of Electricity (Annual Fixed Cost) as per para 6.1 of petition 
shall be recovered on monthly basis and the billing collection and disbursement of 
Transmission Charges shall be governed by provision of CERC (sharing of interstate 
Transmission Charges and Losses) Regulations, 201 0. . - - -- - 

8.0 In the circumstances mentioned above it will be just and proper that the transmission 
tariff for the assets covered under this petition be allowed to be charged from the 
Respondents on the basis set out in para-1 1 above. The Petitioner submits that the 
End-1 to End.-6 may please be treated as integral part of this petition. 

PRAYER 

1) Approve the Transmission Tariff for the assets covered under this petition, as per para 
- -~ 6-aFo~ven-~ - . e b in in isEI1Edone  from the actual date of commercial operation. 

2) Approve the Additional Capitalisation incurred / projected to be incurred. 

3) Allow the petitioner to recover the shortfall or refbnd the excess Annual Fixed 
Charges, on account of Return on Equity due to change in applicable Minimum 
Alternate/Corporate Income Tax rate as per the Income Tax Act, 1961 ( as amended 
from time to time) of the respective financial year directly without making any 
application before the Commission. 

4) Approve the reimbursement of expenditure by the beneficiaries towards petition filing 
fee, and publishing of notices in newspapers in terms of Regulation 42 CERC (Terms 
and Conditions of Tariff) Regulations,2009, and otherexpenditure ((ifany_)_~inr_relation 

~ - ~ ---p ~ - 

to the filing of petition. 

5) Allow the petitioner to bill and adjust impact on Interest on Loan due to change in 
Interest rate on account of floating rate of interest applicable during 2009-14 period, if 
any, from the respondent. 

6) Allow the Petitioner to bill and recover Service tax on Transmission Charges 
- separately from the respondents, if at any time service tax on transmission is 

withdrawn from negative list at any time in future. 

7) Allow the petitioner to bill and recover Licensee fee separately from the respondents 
as per CERC (Terms and Conditions on Tariff) (Third Amendment), Regulations, 
2012 issued vide date 31.12.2012, para 13 "Addition of New Regulation to the 
Principal Regulations 42A. (I)  (b)." 

8) Allow provisional tariff in accordance with clause (3) of Regulation 5 Central 
Electricity Regulatory -commission (Terms and Conditions of Tariff) Regulations, 
2009 (First and Second Amendment). 



9) It is prayed that the initial spares as claimed in the instant petition may be allowed 
and a final view on admissibility of spares as per ceiling norms can be considered at a 
later date after completion ofthe overall project. 

10)Allow provisional tariff in accordance with clause (3) of Regulation 5 Central 
Electricity Regulatory Commission (Terms and Conditions of Tariff) Regulations, 
2009 (First and Second Amendment). 

1 1 )  Allow the petitioner to bill Tariff from actual DOCO. 

12)The variation between the approved cost and the anticipated completion cost may 
kindly be looked into at project level when the entire scope of the project is 
commissioned and tariff may be allowed as claimed in the current petition. 

i 3) Condone the delay in commissioning of the assets covered under current petition. 

and pass such other relief as Hon'ble Commission deems fit and appropriate under the 
circumstances of the case and in the interest ofjustice 

FILED BY 
Pv-WEK GKID CORPORATION O F  INDIA LTD. 

REPRESENTED BY 

Dy. GENERAL MANAGER (COMMERCIAL) 

GURGAON: 
DATED:~.10.2013 
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MEMORANDUM 

Sub: Tuansmissit~ee System associated with Mundsa Ultra Mega Power Project. 

The Board of Directors of POWERGRID, in exercise of powers delegated to it by the 
Department of Public Enterprises (DPE), Ministry of Heavy Industries and Public 
Enterprises, Government of India through its Office Memorandum No. 26(3)/2005-GM-GL- 
92 dated 1" May, 2008 and Office Memorandum No. DPE/11(2)/97-Fin. dated ~ 2 " ~  July. 
1997 (modified subsequently through Office Memorandurr! No. 18(24)12003-GM-GL.64 

a : .- dated 5Ih August, 2005), have accorded investment approval for "'Bransmissic3n System 
associated with Mundra Ultra Mega Power Project (UMPP)", in its 213th meeting held 
on September 17. 2008. as per details given bellow. 

i . Scope of Project 

Scope of works to be carried out under the scheme is attached at Annexure-1. 

2. Project Cost and Funding 

The estimated cost of the project based on 1'' Quarter 2008 price level works out to 
Rs. 4824.12 Crore (including IDC of Ws. 446.86 Crore). The abstract cost estimate is 
enclosed at Annexure-ll. Project is proposed to be funded through Domestic 
borrowings and internal resources of POWERGRID with a Debt: Equity ratio of 70:30. 

3. Implementation Schedule 

The commissioning schedule of the project is 48 months from the date of investment 

s . >  approval. 
'4 I ... 

This is issued in pursuance of the minutes of 213'h meeting of Board of Directors of 
POWERGRID held on September 17, 2008. 

(~uhif Agrawofj 
Addl. Genera! Manager (CPj 



Distribution: 

ED: HR d CC/ OS / Comml. / Engg.-I/ Engg.-I!/ R&D/ SO / CS & MM / CMG / Law / 

Finance I NR-I/ NR-Ill WR-I/ WR-Il. 

GM Bic: Telecom 

GM: ESMDI WRLDCi NRLDC 

Company Secretary 

F'r kind infomation to: 

Djrecior (Projects) / Director (finance) 

CVO 



Copy for kind information please: 

PS to Secretary (Power) 

Chairman, CERC, Core-3, 6'h floor, SCOPE complex, New Delhi - 220 003 

Chairperson, CEA , R. K. Puram, New Delhi - 110 066 

Chairman, Maharashtra State Electricity Board, Hongkong Bank Bldg, 4' floor, MG 
Road, Fort, Mumbai - 400 05 1 

Chairman,. Madhya Pradesh State Electricity Board, Shakti Bhawan, P5 No. 34, 
Rampur, Jabalpur - 482 008 

Chairman, &"jarat Electricity Board, Vidyut Bhawan, Race Course. Baroda, 
Gujarat 

Secretary (Power), Govt. of Goa, Vidyut Bhawan, Near Mandvi Hotel, Panaji, Goa 
- 403 00 1 

Chajrman, Chhattisgarh State Electricity Board, PO - Sundarnagar, Dangania, 
Raipur, Chhattisgarh - 492 01 3 
Member Secretary, NKPC, I ~ I A ,  snaneea Jeet Slngn Sansanwai Marg, Kawaria 
Sarai, New Delhi-110 016 

Chairman, Punjab State Electricity Board, 'The Mall, Patiala-147001 

CMD, Rajasthan State Electricity Baord, Vidyut Bhawan, Vidyut Wlarg, Jaipur- 
302005. 

CMD, Haryana Vidyut Prasaran Nigam Ltd., Shakti Bhawan, SectorB, Panchkaia 
(Haryana) - 1 34109 

Secretary {Power), Electricity Department, Administration of Dadra Nagar Haveli, 
U.T. Silvasa - 396 230 

Secretary {Power), Electricity Department, Administration of Darnan and Diu, U.T. 
Daman - 396 210 

Member Secretary, WRPC, MlDC Area, Marol, Andheri East, Ml~rnbai - 400 094 

CEO, Coastal Gujarat Power Limited, Tata Power Backbay Receiving Station, 148, 
Lt. Gen. 3. Bhonsle Marg, Narirnan Point, Mumbai- 400021 

Advisor, PAMD, Planning Commission, Yojana Bhawan, New Dethi - 1 10 001 

Member S&retary, Planning Commission, Yojana Bhawan, New DeEhi - 110 001 

Member (Power Systems), CEA, R;K.Puram, New Delhi - 1 10 066 

Secretary, CEA, Sewa Bhawan, R.K.Puram, New Delhi - 11 0 066 (3 Copies) 

Addl. Secretary (Trans.), MOP, Shram Shakti Bhawan, New Delhi - 1 10 002 

Joint Secretary & Financial Advisor, MOP, Shram Shakti Bhawan, New DelRi - 
1 I 0  001. 

Director (Trans.), MOP, Shram Shakti Bhawan, New Delhi - 110 001 

Joint Secretary (Plan Finance Div.-il), Ministry of Finance, North Block, New Delhi 
- ? I 0  001 

ex 
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25. Director, Ministry of Finance (Plan Finance-!! Div.), North Block, New Delhi - 
110 001 

26. Joint Secretary, Ministty of Statistics & Programme Implementation, Sardar Pate! 
Bhawan, New Delhi - 1 10 001 

27. Deputy Secretary, Cabinet Secretariat, Rashtrapati Bhawan, New Delhi - 1 d 0 00? 

28. Under Secretary, finance & Budget Section, MOP, New Delhi - 110 001 

- - 
-4&,'73 f, * : ' 
(~&i l  Agrawmi) 

Add!. Genera! Manager (CP) 



Transmission System associated with Mundra Ukra Mega Power Project 

- -  D 
- -. - SCOPE OF WORKS 

Scope of work covered under the project broadly includes construction of foltowing 
transmissior~ lines and sub-stations: 

- a  
Part {A): Prare~smission System of Mundra (4000 MWf UMPP 

Transmission Limes 

i) Mundra - Limdi 400kV DIC (Triple snowbird) : 304 km 
ii) Mundra - Bashchau- Ranehodpura 400kwDlC(Triple snowbird) : 388 km 
iii) Mundra - Jetpur 400kV DIC (Triple snowbird) : 328 km 

Part (B): Regional System Strengthening in WR for Mandra UMPP 

Tr~nsmissisn Lines - 

i) Gandhar - Navsari 400kV DIC : 134 krn 
ii) Navsari --Mumbai (Mew location) 400 kV DIC : 204 km 
iii) LIFO of both circuits of Kawas-Navsari 220 kV DIC 

at Navsari : 50 krn 
iv) Wardha-Aurangabad 400kV DIC (Quad) along with 

40% Fixed Series Compensation with provision to 
upgrade the line to 1200kV SIC at a later date : 400 krn 

v) Aurangabad -Aurangabari(MSETCh) 400 kV DIC (quad) line : 30 krn 

See bstations 

i) Establishment of new 4001220kV, 2x315WNA substations at Bachchau 
ii) Establishment of new 4001220kV, 2x315MVA GIs s~~bstations at Navsari 
iii) Establishment of new 400kV GIs switching station at Mumbai (New location) 
iv) Establishment of 7651400kV, 3x1 500 W A  substation at Wardha 
v) 765kV line bays for operation of Seoni- Wardha 2xSIC lines at 765kV level. 
vi) Establishment of 4001220 kV, 2x315 ~ ~ A v A ,  substation at Aurangabad. 



ABSTRACT COST ESTIMATE .. i: , 
(BASE COST) 

;; 
c ... 

ATS FOR MUNDM (4000 MW! UMPP 1:: 

. . 
%* . 
t 7  
,:; e.= .. . 

(Cost updated to 1st Qtr. 2008 price level) Ez 
& 

Sr. DESCRIPTION ~rnow~-$ 
No. 

A Preliminary Survey & Soil Investigation 3.16 

5 . -Land acquisjtidn for SJStn and R8R compensation 
C Cost of compensation for Trans. Lines 

i) Compensation towards Crop &. PTCC 
ii) Compensation towards forest & Wild life sanctuary 

B Chi! Works i r  @ 
I:% 

i) Infrastructure for substations 0.40 B 82 

ii) Nan Residential Buildings 0.00 1 
.-. 

iii) Colony for f rans. Lines and SJstn 2.22 @ 
F$, 

E Euuigment (Suppiv €41 Erection) Cost 
a) Trans.Lines 

I b)-Sub~Stations 

G Maintenance during construction 

H Engg. & Administration 

I LossesonStock 

1 J Contingencies a 3% of IF - C(ii)j 45.30 
9.- g< 
I": 
E 

K Centages & Contingencies @ 8% on 27.60 Ha O.Q1 2 
Compensatory Afforestation (considering %*: 

:* 
Rs 45,000 per Ha for .* 

$ 
L Overhead payable to GEB f 4.76 1 Sub Total (A to L) ?,I .364 

1 M Interest During Construction(1DC) 182.02 

-, 
1 GRAND TOTA f.. 1823.38 
1 Note: 1. Loan has been assumed to be ava~lable from Domestic sources. 8 

2. Interest rate on Loan has been considered @ 10.0% for Domestic Loan subject to actuals. I8 

I 3. Debt:Equity ratio has been considered as 70:30. 



AGRXEMEMT BETWEEN 
POjt'ER GR?D CORPORATION OF INDIA LIMITED 

AKD 
GUJARAT URJA VIKAS NIGAM LIMITED 

.*A- ,.---. -.,...- ,..-.. ..,.,. . 
. . . ., ..... 8 .This Agreement entered into on the Thirty first day of July, 2008 between Power   rid 

Corporation of India Ltd. a company incorporated under the Companies Act 1956 having 
its registered office at B-9, Qutab Institutions! Area, Kahvaria Sarai, New Delhi-! 10016 
(herein afier called POWERGRID which expression shall unless repugnant to the context 
or meaning thereof include its successors and assigns) as party of the first part and 
Gujarat Urja Vikas Nigam Limited having its o f i ce  at Sardar Pate1 Vidyut Rhavan, . 

Race Course, Vadodara 390007 (herein after called G W N L  or Bulk Power 
Beneficiaries which expression shall unless repugnant to the context or meaning thereof 

@ include its successors and assigns) as party of the second part. 

Contd.. . .2 



%WERE AS POWERGRID and Bulk Power Beneficiaries in Western Region have 
already entered into a Bulk Power Transmission Agreement on 31.3.1999 for the 
payment of transmission charges of the assets owned, operated and maintained by 
POWERGRID. 

* -- - - - 
WKERE AS it has been agreed by and between the parties that POWERGRZD shall 
install, own, operate and maintain the transmission system mentioned in Enclosure. l to 
this Agreement 

In consideration of the above, the parties hereto agrees as under: 

i. The transmission charges for these assets shall be shared by the Bulk Power 
Beneficiaries as per the mechanism indicated in Enclosure. 1 .  

26% 2 All other terms and conditions mentioned in the BPTA dated 3 1 3 1999 already 
<+;4 signed by Bulk Power Beneficiaries of Western Region with-POWERGRID 

shall mutatis mutandis applicable for these assets also 

M WITNESS WHERE OF the parties have executed these presents through their duly 
Authorized Representatives. 

WITNESS 
For 

Power Grid Corporation of India Ltd. 
[. C . M . ~ ~ E K & H U E )  MI. 6 ~ -  < c a r r ~ ~ * J ~  

ited 

(S. B. wmw - . 
.? meml Manager 

GUVNL, BA80DA. 



LIST OF ASSETS OF TRANSMISSION SYSTEM INCLUDED AS PARTOF 
BPTA ALREADY EXECUTED BY WR CONSTITUENTS/NR CONSTITUENTS 

1. Mundra UMPP (4000 MW) Transmission System 
(Transmission charges to be shared only by beceficiaries of Mundra UMPP i.e. Gujarat, MahaTashtra, Punjab, 
Rajas- and Haryana in ratio of their allocated power from Mundra W P )  

i. Mundra-Linbdi 400kV Dlc (TripJe Snowbird) 
i i .  Munch-Bhachau-Ranchhodpura 400kV Dlc (Triple Snowbird) 
iii. 'Mundra-Jetpur 400kV Dlc (Triple Snowbird). - - -. 

2. Sasan UMPP (4000 BIW) Transmission System 
(Transmission charges to be s l i d  only by beneficiaries of Sasan UMPP i.e. Madhya Pradesh. Delhi, U.P., 
Uttrakhand, Punjab, Rajasthan and Haryana in ratio of their allocated power from Sasan UMPP) 

i. Sasan-Satna 765kV 2 x 3 ~  
ii. Sam 765/400kV, 2x1000 MVA SIS 
iii. Satna-Bina (PG) 765 kV 2xSlc 
iv. Bina(PG)-Binam) 4OOkV D/c (2nd line) 
v. LEO of both circuits of one of the Vindhyachal-Jabalpw 400kV DIG line at  Sasan 
vi Line bays for 765kV operation of Agra-Gwalior-Bina-Seoni lines 
vii Sasaram-Fztehpur 765kV SIC 
viii Fatehpur-Agra 765kV Slc 

~~~~ ~~ - ~ - -  - ~~ ~~ 
~~ - ~ 

-~ ~ - ~ - - -  ~ - ~ ~ ~ .  ~ ~~ ~~ -~. ~ ~ ~ ~ ~ ~ 

Regional System.of WR (Sasan and Mundra) 
(Transmission charges to be apportioned in the Western Regional qstern with additional 3200 MW qhsre ~f W. 
soin Sasan and iviundra UfvU'P and 1300 MW of NR share in Mundra. to be included in Ihe lolal lSGS installed 
capacity of WR for h e  purpose of sharing of these transmission charges by all thc constituents of WR 'and thgsz . ., 

beneficiaries in NR having share in Mundra UMPP.) 
(a) Regional System for WR -(Mundra) 

( i) Bhachau 400/220kV 2x3 15 I W A  S/S -. . 

(ii) Gandhar-Navsari 400kV Dlc 
(iii) Navsari (GIs) 4001220kV Sls 2x3 15 MVA 
(iv) LILO of both ckts. Of Kawas-Navsari 220kV Dlc line at Navsari 
(v) - Navsari-New location near Mumbai (PG) 400kV Dic 
(vi) Wzrdha 7651100kV Sls. 3x1500 MVA 
(vii) 76SKV opcration of Seoni-Wardha 2 x 9 ~  lines 
(viii) Wardha-Aurangabad 400kV D/C(quad) wirh 40% fixed series capacitor with towers design such that 

the line could be upgradable asa l2OOkV SIC line. 
(ix) 4OOL?$\r S~jtchingstation (GIS)rlr)rlrear lklumbai ~ ~ 

(x) Aurangabad--4urangabad 400kV D!c quad 
(xi) Aurangabad 400/220kV 2x3 15 MVA S l m .  

(b) Regional System for WH (blsan) 
i) Bina(PG)-Indore 765 kV SIC 
ii) New 765kV substation at Indore, 2x1 500 MVA 76jl400KV 
i i i )  Indore(PG)-Indore 400kV Quad D/c 
iv) Upgrading l3ina & Gwalior Sls to 765 kV 2xl000MVA at Hina and 2x1 500MVA at Gwalior 



Wcstcrn Region constituents would utilize specific system of Sasan for their share of power from Sasan UICPP and specific 
system or Mundra for lheir power from Mundra UMPP. They would also utilize the pooled system of WR for the delivery 01 
power from both the projects. Accordingly. WR beneficiaries of Sasan and Mundra UMPPs would share the transmissior 
charges for the specific system of the respective project and all constituent of WR including beneficiaries of Mundm in NR 
would share Ule transmission charges for WR pooled system. 

For [he Northern Region beneficiaries Sasan power would get delivered to Northern directly and therefore. NR beneficiaries 
~oould ulilizc specific Uansrnission system of Sasan and NR region pooled system.-NR beneficiaries would be-ulilizihg specific 
s!slan of Mundra plus WR regional pooled system plus NR 'reg~onal pooled system. ~ccordingfy;for Sahn, NR beneficiaries 
would share the transmission charges for the specific system and pooled charges of NR but no charges for WR. However, for 
Mundra, NR beneficiaries wouid share the transmission charges for the specific system and pooled charges of NR as well as 
pooled charges of WR 

Further. NR constituents not having share in Mundra and Sasan UMPPs would share transmission charges for the p i l ed  system 
olNR only. Similarly, WR constituents not having share in:Mundra and Sasan UMPPs would share transmission charges for the 
poolcd sgslem of WR. , :.. 





Project Name: 

Name of Element: 

K. G. GOYAL & ASSOCIATES 
COST ACCOUNTANTS 

239, rv?~haveer N a p r  li 
F,fa!,ara!:; Fcsrt;?~ 
D u ~ g s u r a  
J,4!PUR - 3020'1 6 
Mob;le 98293 7 3 3 3  
r a ! e s h ~ ~ y a l i a & g ~ , @ ~ ~ ~ . o ~  

CERTIFICATE OF CAPITAL COST 

Transmission System associated with MUNDRA UMPP 

Aurangabad (MSETCLJ-Aurangabad(PG) 400kV D/C (Quad) Line AND 
Shifting of 400kV D/C Akola-Aurangabad (MSETCL) line to Aurangabad 

(PG) alongwith associated bays a t  both ends under Transmission 
Svstem associated with MUNDRA UMPP 

- Sub-station 153.76 

Anticipated DOCO 0 l - f i -20c4 
- - 

( RS./ LAKHS) 

This is to  certify that the above summary has been prepared on the basis of the information drawn from the Audited 
Statement of Accounts of Power Grid Corporation of India Ltd., Western Reglon-1, Nagpur up to  31.03.2013. The 
expenditure from 01.04.2013 t o  31.05.2013 have been verified from the books of accounts of the Project. The estimated 
eicoenditure is based on the details furnished bv the management. 

1 PARTICULARS 

Expenditure Upto 31.03.2013 

Expenditure frotn 01.04.2013 t o  31.05.2013 

Estimated Expenditure from 01.06.2013 t o  31.12.2013 

Estimated Expenditure from 01.01.2014 to 31.03.2014 I 
l istimated Expenditure from 01.04.2014 to  31.03.2015 

Total 

For K.G. Goyal & Associates 

Cost Accountants 

ln~t ia l  Spares Included in Above - Transmission Line 

CAPITAL 

COST 

13,507.58 

2,156.93 

1,825.00 

3,320.80 

11,125-69 

31,936.01 

Place : Nagpur 

Date : 18-07-2013 

Rajesh Goyal 

(Partner) 

M-10884 

IDC 

2,047.98 

53.20 

132.95 

2,234.13 

IEDC 

743.75 

19.54 

48.76 

812.05 

TOTAL 

16,299.31 

2,229.67 

2,006.71 

3,320.80 

11,125.69 

34,982.18 

8 



K. G. GOYAL & ASSOCIATES 
COST ACCOUNTANTS 

283, Mahaveer fiag21. :! 
P*i'aharam Fanns 
Ljrjrgapura 
JAIPUR - 30201 8 
Mobile 98293 73503 
raieshqovafiaip~ahoc.CO. in 

CERTIFICATE OF CAPITAL COST 

Project Name: Transmission System associated with MUNDRA UMPP 

Name of Element: Aurangabad (MSETCL)-Aurangabad(PGJ 4OOkV D/C (QuadJ Line AND Shifting of 
400kV D/C Akola-Aurangabad (MSETCLJ line to  Aurangabad (PG) aiongwith 
associated bavs at both ends under Transmission Svstem associated with MUNDRA 

Anticipated DOC0 01-01-2014 

This is  to  certify that the above summary has been prepared on the basis of the information drawn from the Audited Statement of 
Accounts of Power Grid Corporation of India Ltd., Western Region-1, Nagpur up to  31.03.2013. The expenditure from 01.04.2013 to  

31.05.2013 have been Gerlfied i rom the books of accounts of the Project. The estimated expenditure is based on the details furnished by 
the management. 

- - - - 

For K.G. Goyal gi Associates 

Cost Accountants 

- 

Place : Nagpi~r 

Date : 18-07-2013 

Rajesh Goyal 

(Partner] 

M-10884 

- RS./ IAKHS) 
j- -- 
I 

I 
PARTICULARS 

- ..-- 

i E";"diture 
; upto 
31,03.2013 

l LAMD I 5,621.51 

istimat(- 
Expenditure 

Expenditure ' Estimated 

Frem 
I Expenditure 

IBUILDING, CIVIL WORKS g COLONY 

I 

Estimated 
Expenditure 

65.22 

1,824.57 

306,33 

33.56 

645.87 196.20 

1.503.03 

286.57 

20.90 

I 
16,299.31 ( 2,229.67 

354.51 

2,187.39 

712.45 

66.44 

initial Spares included in  the above : Transmission Line 

Sub Station 153.76 

From Total 
01.01.2014 01.04.2014 Expenditure 

t o  to 
31.03.2014 31.03.2015 

2,006.71 

01.04.2013 
to  

31.05.2013 

3,320.80 

i ~ ~ ~ ~ ~ ~ ~ ~ ~ l ~ ~  LINE 1 8.185.96 
1 
, SUB-STATION 1 829.65 

01.06.2013 

31.12.2013 

1,071.97 

9,000 00 

1,038.85 

14.87 PLCC 

5,521.51 

2,333.78 

23,700.95 ' 
i 

3,173.87 

152.08 

11,125.69 

16.31 
! 

34,982.18 
-3 

' 



K. G. GOYAL & ASSOCIATES 
COST ACCOUNTANTS 

nB9, fi,fans?lee!- Nagar :i 
k?a:?ara'tl Farms 
Durgzp:~ra 
JAiPiJFi - 30201 8 
A40,obi:e 98293 73503 
raiesh~o~allai~ur~yahcc.c.0.~17 

CERTIFICATE OFCAPITAL COST 

Project Name: Transmission System assoclated w l t h  MUNDRA UMPP 

Name o f  Element: 400/220kV ICT 1 alongwith associated bays at Aurangabad (PG) New 55 

under Transmission Fvstem associated w l t h  MUNDRA UMPP 

/Estimated Expenditure from 01.04.2014 t o  31.03.1015 

Anticipated DOC0 01-01-2014 

( ~ s . /  LAKHS) 

- Sub-station 20.37 

I- PARTICULARS 

r--- 
IExpenditure Upta 31.03.2013 

Expenditure f rum 01.04.2013 to 31.05.2013 

Estimated Expenditure f rom 01.06.2013 t o  31.12.2013 

I Estimated Expenditure f r om 01.01.2014 t o  31.03.2014 

I I I 

This is t o  certify tha t  :he above suii imary has been preparcd o n  the basis o i  the informat ion drawn f r o m  the Audited 
Statement of Accounts o f  Power Grid Corporation of India Ltd., Western Region-1, Nagpur up t o  31.03.2013. The expenditure 

f r o m  01.04.2013 t o  31.05.2013 have been verified from the books of  accounts of t he  Project. The estimated expenditure is 

- based o n  the details furnished by the management. 

lEDC 

11.22 

0.82 

9.36 

[Total  

Place : Nagpur 

Da te  : 18-07-2013 

TOTAL 

513.59 

177.70 

787.09 

546.16 

CAPITAL 
--.- 
1 1 1 2 1  

471.20 

174.71 

750.00 

2,312.79 1 61.06 ] 21.41 1 2,395.26 

For K.G. Goyat& Associates 

I DC 

31.16 

2.17 

27.72 

In i t ia l  Spares Included i n  Above -Transmission Line 

Cost Accountants 

546.16 i 

Rajesh Goyal 

(Partner) 

M-10884 
















































































































































